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MADHYA PRADESH BILL
No. 27 or 2012,

THE MADHYA PRADESH NAGARPALIK VIDHI (SANSHODHAN) VIDHEYAK, 2012.

A Bill further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and the Madhya
Pradesh Municipalities Act, 1961.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India as follows —

1. This Act may be called the Madhya Pradesh Nagarpalik Vidhi (Sanshodhan)
Adhiniyam, 2012.

Short title.

PART ]

AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT, 1956
(NO. 23 of 1956)

Amendment to 2. In Section 132 of the Madhya Pradesh Municipal Corporation Act, 1956 (No.23 of 1956),

.the  Madhya in sub-section (6), in clause (n), the words “goods or” shall be omitted.
Pradesh Act No.

23 of 1956.
PART 11
AMENDMENT TO THE MADHYA PRADESH MUNICIPALTIES ACT, 1961 (NO. 37 of 1961)
Amendment to 3. In Section 127 of the Madhya Pradesh Municipalities Act, 1961 (No.37 of 1961), in

the Madhya _ : : o o 5 :
Pradesh  Act sub-section (6), in clause (n), the words “goods or” shall be omitted.

No. 37 of 1961.

STATEMENT OF OBJECTS AND REASONS

With a view to create conducive environment for the industrial sector in the State, it is decided to abolish
terminal tax being levied by the Municipalities in respect of the goods exported from their limits. Therefore necessary
amendments are proposed in the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956) and the Madhya
Pradesh Municipalities Act, 1961 (No. 37 of 1961).

2. Hence this Bill.

BHOPAL : ’ BABOO LAL GAUR
DATED the 23" November, 2012. Member-in-Charge.

P, TIEE T RO T oG I, TRy g SIEEE e TROerd, oI § Hfad qen yeikia—2012.



